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4. Pressurisation of cables which 
enables immediate detection of cable 
damage and its rectification 
preventing cable breakdown. 

5. Laying of main cables in ducts to 
protect them from external damages. 

6. Use of jelly filled cables to 
prevent ingress of moisture. 

7. Formation of inter-utility co 
ordination boards to avoid damage 
to underground cables. 

3. Improvement and expansion of 
inter-exchange junction network with 
provision of cable pulse code 
modulation and microwave systems. 

9. Increasing the capacities of 
inter-metro transmission media and 
provision of adequate channelling 
equipment. 

10. Computerisation of some of 
the important auto-manual services 
like directory enquiry and trunk 
booking/enquiry. 

12 Noow  

PAPERS LAID ON THE TABLE 

Conduct of   Elections    (Amendment) 
Rules 1986 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ): Sir, I beg to 
lay on the Table, under sub-section (3) 
of section 169 of the Representation of 
the People Act, 1951, a copy (in English 
and Hindi) of the Ministry of Law and 
Justice (Legislative Department) 
Notification S.O. No. 340(E), dated the 
4th June, 1986, publishing the Conduct 
of Elections (Amendment) Rules, 1986. 
[Placed in Library. See No. LT-
2836/86]. 

STATEMENT BY MINISTER 

L Incident which took place on the 
35th July, 1986 in District Farid-

kot (Punjab) 

II. Incidents which took place ini some 
parts of Delhi on the 26th July, 

1986 

MR. CHAIRMAN; Then Motion 
for Election to the Coconut Develop 
ment Board, Mr. Yogendra Mak- 
wana... (Interruptions) Nothing 
will go on record.    All of you, please sit 
down. 

(Interruptions) 
Will you kindly resume your seats? I 

have an announcement to make. 
(Interruptions) You are wasting time on 
very small trifles. Please listen. The 
Home Minister iG going to make a very 
important statement on the Punjab and 
Delhi incidents. The other Motions and 
Special Mentions will he taken up 
afterwards. 
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THE MINISTER OF PARLIA-

MENTARY AFFAIRS AND MINIS-
TER OF FOOD AND CIVIL SUP-
PLIES (SHRI H. K. L. BHAGAT): Mr. 
Chairman, May I make a submission 
with your permission? The Home 
Minister will make the statement here 
now. But since it has been already 
settled that he would be in the other 
House at 2 O'clock, Members may seek 
clarifications for some time before that 
or you can fix 6 C clock for 
clarifications. 

MR. CHAIRMAN: Yes, we will 
enable him to go. 

(Interruptions) 

SHRI M. S. GURUPADASWAMY 
(Karnataka): Sir, we did not follow 
what has been settled... 

MR. CHAIRMAN; There has been so 
much shouting that you did not (hear me 
and I do not have a voice louder than 
yours. I said the Home Minister will 
make a statement in respect of the 
incidents in Punjab and Delhi. It is a very 
important matter... 

SHRI DIPEN GHOSH (West Bengal): 
Mr. Bhagat was saying something. .. 

MR. CHAIRMAN: Mr. Bhagat was 
saying that the Home Minister had to go 
to the other House at 2 O'clock and 
therefore, it should be finished before 2 
O'clock. It is a very reasonable request. 

Now I call the Home Minister. 

THE MINISTER OF HOME AFFA-
IRS     (SHRI BUTA    SINGH):    Mr. 
Chairman, Sir, my colleague informed 
the House on 25th July, 1986 about the 
ghastly killing of innocent persons 
travelling  in  a bus which left Muktsar 
for Chandigarh st 5.00 A.M on 25th July, 
1986. On getting the information about 
this incident.  I immediately left for 
Punjab for visiting the scene of the 
incident.   Now more facts about the 
incident have become available.    The 
ill-fated bus 

started from Muktsar    for   Chandi-garh 
at 5.00 A.M. on 25th July, 1986 carrying 
about 75 passengers.' Four armed 
terrorists  boarded the'     bus from the 
starting point.    When   the bus reached   
near   village     Labania-wali, the 
terrorists hijacked the bus towards 
Kaniawali village. The ter-roists shot at 
21  passengers   resulting in death of 14 
persons and     injury to 7 persons 
belonging to   two communities.   After 
committing   the crime the culprits 
escaped in a tractor.    Police Officers 
rushed to      th scene of the incident.   
Combing ope rations by para-military 
forces   ar the police were started to 
appreher the culprits.    AH the police 
static i in the State have been alerted ar 
intensive    police     patrolling    b*i 
conducted Raids are also being can-ie 
out on the possible hide outs of   e: 
tremists.     The neighbouring  Stat have 
also been alerted    for    app hension of 
the culprits. 

The State Government have announced 
an ex-gratia grant of Rs. 20,000 t0 the 
next of kin of the persons killed and Rs. 
1,000 plus medical expenses to each 
person injured in the incident. 

I  have discussed  the matter with the 
Chief Minister of Punjab      and have 
asked him   to    take immediate steps to 
track down the terrorists involved in this 
case. 

At the request of the State Government 
a Flag March by the Army is being 
arranged at Amritsar, Gur-daspur, 
Pathankot, Fategarh Chur-ian, Batala and 
Tarn Taran. 

All efforts are being made to nab the 
culprits involved in thig incident. The 
Government is fully determined to curb 
terrorist activil and to bring such 
elements to be Under no circumstances 
will such activities be tolerated. I request 
the Hon'ble Members and Leaders or 
various parties and organisations to 
cooperate in maintaining peace ana 
harmony in the State. 
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(Shri Buta Singh) 

Sir, I wish to inform the Hou'blc House about 
som-a unfortunate incidents which occurred 
in some parts of Delhi on 26th July,  1986. 

The news qf tlxj incident near'. Muktsar on 
25th July, 1986 had resulted in tension in 
some parts of Delhi on  that  day  itself. 

Keeping      in   view   the   prevailing 
situation, steps    were    taken to    de-> ploy 
police pickets in sensitive areas. Intensive    
patrolling    has  also    carried out in these areas. 

On 26th July, 1986 at about 8.00 A.M., a 
crowd of about 1,000 persons which gathered 
at Tilak Nagar Chowk, started pelting stones 
shouting slogans and blocked the traffic. The 
police managed to disperse the crowd by 
using force, and some persons  were   arrested. 

Th« crowd which dispersed from here started 
collecting in several other places in that area. 
The violent mob indulged in arson at some 
places and was dispersed by police •using tear 
gas. Where the tear gas did not have the 
desired effect, the police had to resort to firing. 
Cur-Sew was immediately imposed in the area 
and additional force was rushed in. 5 persons 
were killed and 47 injured in the Police 
firing/violence. Cases have been registered 
and 69 -.ons  were  arrested. 

There were other minor incidents reported 
from some other parts of ■i regarding 
stoppage of vehicles, peltjng of stones etc. 
The police, however, managed to disperse the 
mob   and   arrested   15   persons. 

m A   number      of   steps  were     taken 
immediately to bring the situation under control. 
Several columns of the Army staged a Flag march 
in the affected areas of West district and some 
areas of East district. Prohibitory orders under 
sec. 144 Cr. n c,   have    been promulgated in the     
| 

entire    Union     Territory    of    Delhi. 
I Additional force has been deployed in   the  

sensitive   areas.    Senior   offi- 
I cers have been put on duty round-the-clock t0 

supervise the security arrangements. 

I along with Shri H. K. L. Bha-gat, Union 
Minister of Parliamentary Affairs, Air Vice 
Marshal H. L. Kapur, Lt. Governor of Delhi 
and Shri Jag Pravesh Chandra, Chief 
Executive Councillor took a round of the 
affected areas to take stock of the situation. 
We made an appeal to the people of these 
areas to maintain complete harmony and 
peace. 

The Government is determined to come 
down with a heavy hand on anybody 
indulging in violence. Strict orders have been 
issued to cocerned authorities  in   this   
regard. 

People of Delhi have always been peace-
loving and co-operative. I would appeal to all 
Members of this House as well as to all 
communities and sections of public to strive 
and maintain communal harmony and peace in 
the capital. 

MR. CHAIRMAN: Mr. Dipen Ghosh. 

SHRI DIPEN GHOSH; Mr. Chairman, Sir, 
the violence in Muktsar and its violent reaction 
in Delhi are doubly tragic. The cold-blooded 
murder in Muktsar is reminiscent of 
Bhindranwala's glory days, and aiso the 
reaction of that incident in Delhi resulting in 
the death of six people and l°ss of property 
reminded us of the  1984 November carnage in 
Delhi. 

Sir, we have been telling for the last five 
years that there has been a serious conspiracy 
to destabilise our country and foreign forces 
are behind it, by encouraging the separatist and 
fundamentalist furces. We have also been 
insisting on mobilis-iing the people against 
these forces to isolate these forces from the 
people and t0 mobilise the people against these 
forces of separatism and fundamentalism. 
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For the last five years until verv recently—Mr. 
Home Minister will -agree with me, because he 
is more at home with the Punjab affairs—• 
there was no incident of large scale killing of 
the Hindus or of the Hindus by the Sikhs. But 
after this recent Muktsar incident, it has been 
apparent that there it has been a conspiracy to 
kill some Hindus there so that the backlash als0 
takes place in Delhi and some Sikhs are killed 
here and with the kilhng of the Hindus, the 
Hindus will migrate from Punjab to Delhi and 
there will be a backlash here, some Sikhs will 
be attacked and they will go back to Punjab, 
and in this process the demand for a separate 
Khalistan will gain ground objectively among 
the masses of Punjab, particularly the 'Sikh 
masses of Punjab. This is the conspiracy. So it 
is most unfortunate that the people in the ruling 
party and also in some of the Opposition parties 
do not understand and cannot understand the 
gravity 0f the situation and the extent of this 
conspiracy. And now this has happened. Even 
our administration, particularly the police 
administration confronting such incidents, 
seems to be divided on communal lines also. 
Here in Delhi we have seen that the police for 
four hours did not take cognizance of the 
situation and in fact what happened in Tilak 
Nagar, Sir, you know, is that the November 
1984 riot victims were given shelters and 
accommodation in that area and after the recant 
influx of the Hindu refugees to Delhi they have 
also been given shelters there. And with the 
existence of these two groups, the uprooted 
groups you cari call, the tensions were 
mounting. The Muktsar village incident acted 
like a catalytic agent. Tensions were mounting. 
No previous or prior arrangements were made. 
When the incident had taken place, the police 
was absent for four hours. It is good that the 
Army could be deployed very quickly and as a 
result of that the situation could be brought 
under control.   But the role of    the 

police administration in Delhi was 
completely on the side of the co»-munalists. 

Sir, it is a sad commentary that even in this 
situation some organisation and patties cannot 
do exactly what is expected of them. Today's 
Bandh call will only help in aggravating the 
situation. It will help only the forces of 
communalism to reap benefit out of it. Sir, I 
want to know from the hon. Home Minister 
whether he would agree that there is a deep-
rooted conspiracy behind this and whether 
behind this deep-rooted conpiracy foreign 
forces are there. Now the situation is that 
some Hindus are being killed in Punjab so 
that there is a influx of Hindus. It creates a 
backlash and some Sikhs are being attacked 
and the demand for Khalistan gains ground. 
In this background, is the Government aware 
of this particular conspiracy? It is not a simple 
law and order question. What political steps is 
the Central Government proposing to take to 
isolate these forces of fundamentalism and to 
mobilise the people ag'ainst them? In view of 
the experience they have had in Delhi, what 
steps is the Government taking to streamline 
the police administration of Delhi ,and 
particularly to make the police administration 
free from communal elements? This is my 
specific  question.  Thank you,  Sir. 

SHRI V. ARUNACHALAM alias ALADI 
ARUNA (Tamil Nadu): I understand that the 
Government has taken some drastic steps in 
Punjab and Delhi in order to control the 
situation. But unfortunately the hon. Minister 
has not stated anything regarding the arrests of 
persons in Punjab. It is an unfortunate 
incident. More than 14 people have been kill-
ed. In spite of that, the Government has not 
arrested any person in Punjab. Then there is 
the alarming information that four terrorists 
have travelled in the bus with arms. I do not 
know how the Government Is 
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[Shri V, Arunachalam alias   Aladi 
Aruna] 

acting depite this panicky situation and 
allowing the terrorists openly to travel 
with arms. I would like to ask the lion. 
Minister to clarify this point. 

As soon as the Punjab Accord was 
reached, we were happy to know that the 
Government was taking steps to isolate 
the terrorists. Now I know that we are not 
successful in that attempt. So, j would 
like to know from the hon. Minister what 
alternative measures are going to be taken 
to isolate the terrorists. So far as the city 
is concerned, I think the steps taken by 
the Government have helped in 
controlling the situation. It has reduced 
the tension. At the same time, alertness 
and alacrity is necessary on the, part of 
the Government. With these words, I 
conclud". 

SHRI M. S. GURUPADASWAMY: 
This is an extraordinarily perilous 
situation for the country. I look at it from 
a broad perspectve. This brings back to 
our mind the ugly days of country's 
partition. Here what are we witnessing, 
Sir? We are witnessing community 
against community, religion against 
religion and one group against the other. 
Ultimately, the whole country—I am not 
talking of this part and that part—the 
whole country has become an area of 
tension. Therefore, Sir, when we deal 
with this extraordinary development in 
Punjab and Delhi, we have to think in our 
mind what the basic reasons for the 
creation of this crisis. Several parts of the 
country; in fact, are in a state of tension. It 
is a case of management of the crisis and 
the question is whether we are equal to 
the task of managing this extraordinary 
crisis which enveloping most of the areas 
of the land. 

Coming to this incident, Sir, two or cris 
which is enveloping most of the after 
going through the statement. 

Mr. Deputy Chairman in the Chair] 

Sir, about the Muktsar incident, the 
Minister has said that the bus carried 75 
passengers,   j think, all the traffic rules 
have been violated, all the vehicle rules 
have been violated       by carrying 75 
passengers.   I do not want to comment on 
that this being     the phenomenon all over 
the country. Sir, what intrigues me here is 
that in this bus—the Minister admits in 
the statement—four armed people were 
there. They were armed. They were 
openly armed.    If  they  have been     
openly armed, why have they not been 
identified, why no action was    taken by 
the  bus   conductor  or  the   driver  or 
whoever may be there?  Why    thes; 
people who were armed were admitted to 
the bus at all? Secondly,    Sir, the 
statement says that these people ran away 
in a tractor, escaped in   a tractor. You     
know the speed of    a tractor, Sir.   The 
speed of a tranctor is not the speed of a 
bus or the speed of... 

SHRI SURESH KALMADI (Maha-
rashtra): Even if they walk, they can catch 
the speed. 

SHRI M. S. GURUPADASWAMY.' 
We can speedily walk along with the 
tractor. Such is the speed of a tractor. And 
they have not been spotted out; they have 
not been arrested at all, and the tractor has 
not been traced. The Minister does not say 
whether that particular tractor has beea 
traced at all. How this has escaped 
anobody there? Sir, nearly 21 people were 
injured, out of whom, according to the 
statement, six have died. Sir, our 
sympathies go to the families of the 
bereaved. Sir, this has a direct impact on 
Delhi. This has produced a chain reaction 
in Delhi Sir, we had wttnessed very ugly, 
monstrous incidents earlier soon after the 
death of Mrs. Indira Gandhi in Delhi. And 
this House and the other House have 
pointed out the weakness of the law and 
order wing of the Government. Delhi is 
the capital city of India. It is a very 
sensitive area where migrants from 
Punjab are also living in-camps. 
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What is the use of saying that thb has affected 
Delhi and there was a flare up, and there was 
a communal frenzy enacted here also. Sir, we 
have police bandobust, securitiy bandobust in 
Delhi, which is not heard of, which we have 
never seen before, even in those ugly days. In 
those days, I was here in Delhi. But we cannot 
prevent these flare ups, these incidents. This is 
the most unfortunate part of it. Again and 
again, the Minister says here was a flare up 
here. There was a flare up there. But what is 
the use of locking the stables when the horses 
are stolen. This is the most obnoxious way of 
handling the law and order situation in the 
capital city of Delhi. 

My friend referred to the conspiracy. There 
may be conspiracy. But let him also 
understand, My friends in the Bharatiya 
Janate Party will not lag behind, I am not 
holding a brief for them on this issue. But I 
can say that on this issue they will not lag 
behind in unravelling any conspiracy which is 
involved. We have pointed out again and 
again in this House that foreign powers are 
involved. There may be foreign elements also, 
mixing up with local people. They may be 
acting as agents provocateurs causing all his 
trouble. That means the governmental 
machinery is incapable, congenitally 
incapable of finding out these foreign 
elements. What is the use of blaming them, 
we blame ourselves. We blame the 
Government here. When foreigners can go 
about the country at will, it will be a said 
reflection on our administration and our own 
way of Government. 

Sir, this communal holocaust may devour 
our democracy, our nation itself. My friend 
was shouting here a few minutes ago, what is 
happening to this country? I think if this kind 
of a thing can go on whether with Punjab 
issue or without Punjab issue, I am afraid we 
will not be able to conduct our proceedings 
smoothly. There is always flare up of this 
trouble or that trouble.   The Parliament will 

not be functioning in the normal way-We are 
becoming, I should say unfortunately, most 
irrelevant. The political parties are becoming 
irrelevant. The communal forces, frenzied 
forces, extreme elements have taken over. 
Therefore, Sir, all the political parties have to 
unite in facing this problem. Let there not be 
any mutual recrimination. Therefore, Sir, I 
want the Government ahd the Home Minister 
in particular, to know it. His responsibility is 
very great. I know the seriousness of the 
situation, i would like this House to be assured 
by the Home Minister what emergency steps 
are being taken to see that such incidents do 
not recur, do not create chaos in this country. 
All the development will step, let me tell you, if 
this kind of a situation goes on, if the anarchy 
goes on prevailing here and everywhere. 
Therefore, Sir, may \ ask whether he will deal 
with such a situation most effectively and 
most tactfully and skilfully so that the country 
and the people may live in peace and 
harmony. 

MR DEPUTY CHAIRMAN: Yes, Mr. 
Balaram. 

SHRl PARVATHANENI UPENDRA 
(Andhra Pradesh). Sir, it has got to be party-
wise.    I have    also    given   my 
name. 

SHRI M. S. GURUPADASWAMY: Sir, he 
has to be called.    (Interruptions) 

MR. DEPUTY CHAIRMAN; Since I have 
called his name, let him speak, then you can 
speak, 

SHRI N. E. BALARAM (Kerala): Mr. 
Duputy Chairman, Sir, I completely agree 
with what Hon. Member, Mr. 
Gurupadaswamy said, when he made an 
appeal to all the political parties in the country 
that we should Unitedly face this precarious 
situation, that we are facing. All of us are very 
much worried about the recent developments 
throughout the country. Everyday we get such 
news. When we read the newspapers, we are 
shocked to see that something or the other is   
happening   here     or 
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[Shri N. E. Balaram] 
elsewhere, the mass killings going on in 
different parts of the country, The explanation 
given by the hon. Minster is tha promt 
measures are being taken to curb violence; 
police forces are alerted and even army is 
called in to curb violence. All these ordinary 
administrative measures are taken by the 
Government and that is the kind of report 
given to us when we raise il. But, in spite of 
all these measures, such violent incidents are 
reported from everywhere. 

Some of our friends from this side 
suggested that we should find out the basic 
reason for it and find out the solution to end 
this violence. Now, as far as Punjab is 
concerned, it has shaken the whole country. 
The terrorists want to create an atmosphere 
whereby Hindus are driven out of Punjab 
towards other parts of the country and 
similarly that situation is utilised by some 
other sections outside Punjab also to create a 
confusion for others. Unless we are able to 
politically defeat these attempts, and unless all 
the democratic political parties unitedly defeat 
this attempt, I do not think we can save the 
country. 

On the question of Punjab recently a 
statement was issued by the hon. Chief 
Minister of Punjab that in spit? of repeated 
attempts made by the Government, the border 
districts are not sufficiently sealed and there 
are still pockets for people to infiltrata into the 
country and create trouble inside Punjab. If 
this is a fact, I would like to ask the hon. 
Minister as to why we are not completely 
sealing the border. If we do not do it now 
there will be large number of infiltrators to 
come and create trouble inside the country. As 
Comrade Dipon Ghosh pointed out. a 
conspiracy is going on; everybody knows it. 
This is going, to make the situation more and 
more difficult for whic we shali not able find 
a solution. 

I come   to   the question of   Delhi, it  is   
reported  jn  the      press      that 

though the incident took place in the early 
morning at about 8 O'clock, the police came 
only at about U O'clock. I do not know Why 
was it so. Meanwhile, people indulged in 
violence; cars were burnt. shops were burnt; 
some 5 or 6 people died. I do not know how 
the police could reach only at 11 Oclock. 
Then, it is also reported that even when the 
military officers and para military officers 
reached the police station, ther-e was no 
responsible officer to guide them as to where 
to move and which direction to go. Today's 
Indian Express has reported it. The resul* was 
that army and para military personnel could 
not reach, there was no responsible officer to 
guide them so that they could deploy their 
forces. This shows a total collapse of the 
police adminisration in this capital city. The 
Minister has said that he along with the Lt. 
Governor toured the area. But even now 
reports of tension are coming. I do not know 
what is happening to the city. I want to know 
whether it is not a total collapse and 
breakdown of the police administration. Is he 
going to streamline the police machinery and 
the entire administration of Delhi so that such 
incidents do not recur? 

SHRI PARVATHANENI UPEN-DRA: Mr. 
Deputy Chairman, Sir no words are enough to 
condemn the ghastly insident at Muktsar 
where the so-called terrorists gunned down 14 
innocent people. It indicates that there is 
something wrong, seriously wrong, with the 
police arrangements in Punjab, particularly, 
the intelligence. All the time, such incidents 
are occurring and the culprits are escaping. So 
far, very few people have been apprehended. 
In this particular incident, as Mr. Gurun-
padaswamy pointed out, the culprits ran away 
in a tractor, a slow-moving tractor. Till today, 
even after so many days, they could not be 
apprehended. The Home Minister says, police 
patrolling is being conducted. I would like to 
know whether police patrolling has been 
introduced    now 
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after the Incident or it was there before? If 
had been in existence at that time, why they 
could not apprehend the culprits who escaped 
in a slow-moving vehicle? 

Sir, about the incidents in Delhi. We had the 
experience of November, 1984, when serious 
incidents occurred here. When serious 
incidents are ocuring in Punjab, when there is 
an influx of people from Punjab, anytime an 
explosive situation might arise here. It could 
have been anticipated. Why the Government 
of India, why the Delhi Adminstration, could 
not take adequate measures to prevent such 
incidents? The incidents on Saturday and 
Sunday appear to be pre-planned and if this is 
the situation in Delhi, where the Government 
of India is not able to control the situation, 
how can you blame the Punjab Government 
which has to control the situation in far flung 
areas? In a compact area like Delhi, in the 
capital city of Delhi, when you are not able to 
control the situation there is no use blaming 
the Punjab Government for the outbreak of 
violent incidents there. There are serious 
allegations of police inaction, particularly in 
the Tilak Nagar main chowk. When the 
Gurudwara was being attacked, when the 
Guru Granth Sahib was being burnt, when 
houses and shops were being, looted, when 
curfew was being violated with impunity, the 
police were just looking on; they were just on 
lookers and by standars. They did not 
intervene. There is every reason to investigate 
this. I would like to know from the hon. 
Minister what action has been taken against 
the police who showed inaction, who 
displayed inaction? Whether it is in Delhi or 
Punjab, particularly, we find the senior 
officers being very alert, but there is 
something seriously wrong with the officers in 
lower ranks. They either connive with these 
people or they show sympathy for those 
people who indulge in such incidents, I would 
like to know whether the Home Minister has 
any plan to induct para-military forces like the 
CRPF, BSF, into such sensitive  areas 
because, we find the 

local police always connive with the 
mischief-mongers. Therefore, it is necessary 
to induct these forces from outside. We 
should examine the question whether the 
police forces from non-Hindi areas can be 
brought and deployed here. 

Then, Sir, the Government of India thought 
of some punitive action against those people 
who indulge in this kind of arson and looting. 
I would like to know whether such a step is 
being, considered in the areas where such 
incidents have taken place? 

Sir, we are also greatly worried about the 
threat to Hindu-Sikh unity which has been 
maintained all along. Evin in the wosrt days 
during the 1984 riots and subsequently also, 
such incidents never occurred whether in 
Punjab or in Delhi. Now, it has become a 
pattern. Therefore, I would like to know, what 
steps the Government of India is taking to 
prevent such incidents in future? Inregard to 
the request from the affected people for full 
compensaion and rehabilitation, I would like 
to know whether the Government of India has 
done anything in this regard? Even the people 
who were affected in the November, 1984, 
riots have not been given adequate, relief so 
far. s0 many people have represented to the 
Prime Minister. The Prime Minister assured 
them that adequate assistance will be given to 
them, but many people are yet to receive such 
assistance. 

And lastly, instead of taking it to be purely 
a law and order problem will the Home 
Minister also think on the political lines to 
deal with this problem because we cannot put 
an end to this kind of violent situation only 
through law and order machinery? Political 
solution has to  be found quickly. 

What steps is the Government taking 
particularly to deal with Punjab situation? 
Something has to be done urgently to defuse 
the situation there GO that it does not affect 
the national unity and integrity. Last week, 
during the discussions, a suggestion was 
made by me that po- 
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[Shri Parathaneni Upendra] .litical 
leaders must tour' Punjab on a peace 
march. May I suggest that the Prime 
Minister should take a lead? Our party is 
ready to associate. Our leader will join 
the peace march if the Prime Minister is 
willing to take such a step. 

I would ask the Home Minister one or 
two questions. Will the paramilitary 
forces be posted in Punjab, Delhi and 
other States? What action will be taken 
against the police who have been 
accused of dereliction of duty and what 
further steps are being taken to tighten 
security in Delhi and other vulnerable 
areas. 
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SARDAR JAGJIT SINGH AURORA 
(Punjab): I would first like to ftrst speak 
about the very sad and ieart rending 
happening in Punjab. There is no doubt 
that it was a dastardly act and every 
community and every individual would 
condemn it and does condemn it. 

Six, we have now been given certain 
details about how it happened .-and what 
action hs being taken and it ends by saying 
that the Government is determined to come 
down with a heavy hand on anybody in-
dulging in violence, strict orders have been 
issued to concerned authorities in this 
regard. And similarly t says that the Punjab 
Government has been told to take immediate 
action. I am rather surprised at these because 
these things have been happening all the 
time. The question | js what results have 
they produced. Therefore I would again 
submit very humbly that these orders and 
instructions are never going to be effec-♦ve 
because Government on their awn are doing 
their best. But there M one aspect which 
came to my notice yesterday that Mr. 
Rabeiro and the Governor were summoned 
here to discuss the Punjab problem. It was 
mentioned in the papers that the Ghief 
Minister of Punjab, when he «ame here, was 
asked to go back. So, my question is are we 
having two separate authorities or whether 
instructions are being given separtely or is 
there no one Government in Punjab? I am 
saying this because if you have this sort of 
thing that means that you are never going to 
get results. There must be a unity of 
command. I think the Chief Minister is a 
person who is to look after everything. 
(Interruptions) It came out in the papers that 
he was told Hke this. Therefore, I am just 
saying it. On the other hand I would like the 
hon. Home Minister to throw light on 
whether the Chief Minister also took part in 
the parleys. 

SHRI VISHVJrT PRITHVIJ1T 
SINGH (Maharashtra): Is it a complaint 
from  your party? 

SARDAR JAGJIT SINGH AURO-
RA; The point is how you are managing 
the affairs at the Centre? That is my 
complaint. 

As far as happenings in Delhi are 
concerned, I would like to submit that the 
trouble has been brewing for more than 
two months. There 'have been growth of 
Shiv Sena, Shakti Sena and Hindu 
Manch. I have drawn the attention of the 
Government to this effect. I also met the 
Lt. Governor on Wednesday and told 
him about the trouble that had taken 
place on the 15th in Uttam Nagar which 
was a precursor and urged him to take 
stringent action. I was given an assurance 
that everything would be done. I have 
been to the affected area and saw a 
Gurudwara was burnt,' a house opposite 
the Gurudwara and vehicles were burnt 
and the police was standing next door on 
the cross roads but they took no action. 
There is no doubt about that. Therefore, 
to say that the police took action is 
totally wrong. The police was inactive 
and unsympathetic'. Then, Sir, if you 
notice what happened in Tilak Vihar, no 
mention has been made about it in this 
statement, j am sure that most of you 
know that nearly 800 to 1000 widows 
who were affected by November, 1984 
carnage have been housed there. This is a 
place wher police opened fire killing the 
peopi? who were standing on the roof 
tops. Now, it is amazing that the pol 
which is located in that area should be so 
insensitive and could not realise what 
they were doing to th~ children of those 
widows who he^T lost their husbands. 
(Time be II rings). 

The next point I want to make is if the 
Government is always going to explain 
away what is happening in Delhi ig 
because of what is happening in Punjab. 
Am T to understand that this reaction is 
acceptable to the Government? Or are 
they going to fight against it? Therefore, 
it is important for us to realise   that 
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[Sardar Jagjit Singh Aurora] 

are we going to play into the hands of 
the extremists or are we going to be 
sensible? Is the Government going to be 
firm and take timely action to see that 
these things do not occur again? 

Lastly, I would like to mention here 
that the police has not only failed to take 
action at the right time but the way they 
have arrested people and the way they 
have been imposing restrictions, is very 
much one-sided. I have received many 
complaints and it may be worthwhile for 
the hon. Home Minister to let us know 
the number of people who have been 
arrested; and how many are of different 
communities. Well, Sir, I am sorry to say 
this because I am the last person who 
would like to mention about this. But 
when you go there and see on the spot 
what ie happening then you will realise. I 
visited that area... 

SHRI KALPNATH RAI (Uttar 
Pradesh)-.   They  are criminals. 

MR. DEPUTY CHAIRMAN: Please 
put your question and conclude. 

SARDAR JAGJIT SINGH AUR-
ORA: I just want to take one more 
minute. 

When we went to that area we duly 
took passes and there was no curfew. 
The people were just wandering around 
and the police was not imposing any 
discipline or any curfew. In the situation 
like that, that is between 4 to 6 on the 
26th evening how can you expect that 
the police is going to carry out their 
duties properly? Thank you, Sir. 

SHRI CHITTA BASU ( West Bengal) 
: Without any preamble. I would like to 
put certain points for clarification. 
Number one is that tension was being 
built up for several months and factors 
were very much there because the 
terrorist have got 

a definite aim to achieve.   Their aim is to 
cause migration of minorities from.Punjab 
and    thereby to cause chain  migration of 
other communities from other parts of the 
country. That is the calculated design of   
the terrorists.    Therefore, after the Ma-
ndu operation,  it should have been 
generally accepted or anticipated rather 
that the terrorists will have to strike back 
again in order to get their presence felt.   
All these factors  were. there and on the 
basis of these factors  and  others   also, 
tensions were being built up.    My 
question to the hon.   Home Minister  is  
what    was the actual role of    the   
intelligence machinery of our country?    
Is their any    intelligence    machinery in 
the country?    Had there been any, is it 
not a gross failure of the intelligence of 
our country and on the basis on this 
failure, I would like to      know what steps 
the Government     would like to take 
now?   Now, the Mukta-sar culprits, a.3 
per the press reports are reported to have 
proceeded    towards    the    Indo-Pakistan      
border. Somebody has  said   that  they 
have travelled by a slow moving vehicle. 
Does the Government has got      any 
proposal under consideration for the 
creaxibn of a security wall in      the 
border area in order to ensure stoppage of 
infiltrators from      Pakistan into  this    
country?    "Whether    they have got any 
specific   proposal    in this regard?    It 
has been a general complaint  that Punjab    
Police contains    some    communal    
elements. Delhi Police is also not free      
from communal   elements   and   even   
during this drive out the communal ele-
ments in Vne police force had   their own 
role to play.    Thfc is my complaint.      
What    steps the      Government proposes 
to take now to    deal with these 
communal elements      in the police   
force?    Lastly,    Sir.    on these verv 
points,  Mr.  P.   Chidambaram made a 
statement on Friday last  savin;* that 
officials responsible for the riots »r the 
failure of     the officials to stoo riots will 
be identified and responsibilitv will be 
fixed. They will be taken seriously. PunS- 
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live actions will be taken against those erring 
officials. In this case, the Union Government 
has a responsibility for the law and order of 
Delhi. Have the Government Axed 
responsibility for the failure of the 
Government to prevent the rioting? If so, 
what are the names of those officials on 
whom the responsibilities have been fixed? 

Lastly, whether the Government proposes 
to take a comprehensive enquiry into the 
Delhi riots particularly? 
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SHHI V. GOPALSAMY (Tamil 
Nadu): Mr. Deputy Chairman, last 
Friday was a black Friday for those 
people who boarded the bus in the early 
morning hours without knowing that 
they would fall prey in the cruel hands of 
death. My heart goes in sadness to the 
members of those bereaved families. In 
his statement the Minister stated that 
again on 26th morning at 8 a. m. a 
crowd of about 

a thousand Persons gathered in Til* Nagar, 
started shouting slogans and blocked the 
traffic.    In no uncertain terms I condemn    
communalism   ia any form,    whoever    
rises    it. Why-were the fourteen persons 
killed    at Muktsar? It is because   they did 
not belong to a particular community? Is it 
because they did not belong to   a particular 
faith?     Or is it    because they had 
committed the sin of having been  born 
Hindus?  Those terrorists,, whoever   
committed   this   barbarous, cruel,    savage, 
dastardly    act do not deserve to live in a 
civilised society as I said the other day also. 
At the same time we should not fail to con-
demn  mob  violence,  communal violence. 
Both terrorism as well as communal 
violence    are very very dangerous. Now, 
the gap    between the two   communities  is  
widening  under the  very nose  of  the 
capital,  under the very nose of the 
Government ia Delhi. The gap    is widening 
and the situation is very explosive and grave. 
We are sitting on a volcano. Wherever you 
go on every road, in each    and every nook 
and corner in Delhi you see  gun-wielding  
policemen.   But   by 8 o'clock in the 
morning what were your policemen doing 
when a thousand persons were gathering?    
When-    , ever we walk on roads, qiute often 
we   are  stopped   because   some  VIP some 
VVIP, is coming that way.   Yet when a 
thousand people had gathered not during 
night but at 8 o'clock in the morning in Delhi 
what was your intelligence doing?    Your 
intelligence has totally collapsed your   
police has totally      failed.       I    appreciate    
the honourable  Home  Minister    as  well as 
leaders like   Shri Vajpayee visited the     
disturbed   areas   to   bring normalcy.    But    
at    the same    time    it is    my    duty    to    
point    out     that you    have   failed    to    
take    proper steps to bring    communal   
harmony between the two communities. 
What steps has the   Govenment   taken all 
these months?    Even now the situations is    
so    grave    atmosphere    is so 
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diarged. Even a small incident can ignite 
trouble. That is why I said we are sitting on a 
volcano. What steps is the Government 
taking? The Government is  acting like  an 
ambulance.. 

AN HON MEMBER: Supply knives. 

SHRi V. GOPALSAMY; You go to Tamil 
Nadu and get knives. Why do you distract 
me? This is a very serious matter that we are 
discussing and you are distracting me. 
{Interruption) 

MR. DEPUTY CHARIMAN: You kindly 
address the Chair. 

SHRI V. GOPALSAMY: It is most 
unfortunate that some of the members  have  
distraced  me. 

Now, what are you going to do? What are 
you doing? The Government, is acting like are 
an ambulance Only after the incident takes 
place, you rush there. But what are you going 
to do and what action are you going to take to 
bring about communal harmony because the 
gap is widening? Mutual suspicion is growing 
and distrust in growing in Delhi Therefore do 
not fail to see the writing and distrust is 
growing in Delhi. What steps are going to take 
to bring about communal harmony in Delhi? 

MR. DEPUTY CHAIRMAN: Mr. Abdulla 
Koya. 

SHRI B. V. ABDULLA KOYA (Kerala): 
Mr. Deputy Chairman, Sir, it is with great 
anger and anguish that I join hands with my 
colleagues here to condemn the most 
dastardly assassination of the innocent bus tra-
vellers at Muktsar. What an unfortunate 
country ours is when we have to bow our 
heads in shame against such killings whether 
it is the bus passengers at Muktsar or the 
complete household members at Ahmedabad, 
Now, Sir, it has become the duty of all of us, 
whether we are politicans or religious minded 
people not only to condemn such atrocities 
but also to find out jointly   a   total   remedy   
for     such 

devilish   acts   by    forming a  united front  on 
this issue. 

I would request the Government to form 
peace committees in all the trouble-stricken 
districts, to put a strict ban on newspapers from 
publishing one-sided reports on communal 
incidents—I find even some of the popular 
dailies have in their own way given a religious 
colour to such incidents—and to prohibit 
religious processions from being taken through 
sensitive localities and through new-or 
unnecessary routes of other communities. You 
have to learn a lesson from this. Such 
processions can be taken through a limited 
route where there would not be much of a 
trouble. What is the use of having processions 
in a zigzag way, taking a long time, over a 
longer route, when people make all kinds of 
slogans and all that? Then, Sir, I would request 
the Government to put a ban on anti-rengioug 
and obscene slogans being raised in public 
meetings and processions, to deploy military 
and paramilitary contingents containing people 
from all communities in the riot-affected areas 
and to reorganise the Intelligence Department 
so as to enable the Government to take 
effective and urgent action. (Time bell rings). 
My colleagues here have( mentioned about 
this and they have said that the Intelligence 
will be informing the Government of these 
things only after the incidents actually take 
place and not before. Yes, not before; never. 
They never inform the Government before 
hand even though there are sings and 
symptoms of such disturbances. They never 
inform the Government at the right time. 

Then, Sir, I would say that Collect tors and 
SPS should also be made responsible for 
communal violence in their areas and they 
canno'; be allowed to  go scot-free. 

Sir,  I  would  request  the  honour- r able  
Home  Minister to reply to all* these points. 
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MR. DEPUTY CHAIRMAN: Yes, 
Mr. Salve. 

SHRI N. K. P. SALVE: Sir, we are 
talking on a matter and at a time both of 
which are sensitive, extremely delicate 
and call for not only the highest restraint, 
but also a total realisation that every 
word that is spoken in this House on this 
subject is Capable of bjeing 
misunderstood by the people and the 
country and is likely to create more 
trouble. It is Unfortunate, Sir, that out of 
the misfortunes of the people of Punjab 
and that of Delhi, some political parties 
have not shown the restraint not to make 
political capital out .of it.   • 

SHRI SATYA PRAKASH MALA-
VIYA (Uttar Pradesh): This is a 
frivolous allegation, Sir. 

SHRI N. K. P. SALVE: Have I taken 
any party's name. All I have said is that 
this is the occasion on which the 
maximum restraint is called for. Let 
nobody taken political advantage of a 
most unfortunate situation, a perilous 
situation, a diffi-jcult situation. It is not 
only the Government's job, Sir. It is also 
the job of every citizen and more so of 
the elected representatives that we do not 
say or do anything which is likely to 
aggravate the situation one way or the 
other. 

Sir, a bunch of thoughtless, fanatical 
lunatics is indulging in the most 
diaboilcal spectacle of violence in 
Punjab which has shocked the human 
conscience. No amount of invectives, no 
amount of words, can ever be adequate t0 
condemn what they have done. After 
perhaps the Jalianwala tragedy where an 
insane general of the British Army killed 
unarmed men, the carnage in Punjab 
where passengers were killed would 
perhaps stand out as one of the most 
shocking degradation in human values 
and human civilisation. But, Sir, the 
crucial question that has got to  be taken    
into    consideration    is 

when we are really condemning violence, 
what is it and who is it that we are 
wanting to condemn? Is it the right time 
when we should find fault with a set of 
people, one set of people, or specially 
Government agencies, to whom 
maximum assistance has got to be given? 
Not for a moment do I submit that if the 
police has been standing as helpless 
spectators, when shops are being burnt 
and people are being done to death, that 
should not be brought into the House, or 
that should not be brought to the notice of 
the Government. But the question, Sir, is, 
are we going to counter ruthless violence 
against this sort of violence? I am talking 
with reference to those who are 
suggesting today that let the army be 
deployed in Punjab. Today there is a duly 
constituted Government. It is unfortunate 
that the duly Constituted Government in 
Punjab is losing credibility, and losing 
credibility very fast. But it ig the res-
ponsibility of that Government. And the 
General, who is unfortunately not here, 
and who was waxing eloquent to give 
advice to this Government on what it 
should do in the situation hertel in Delhi, 
forgetting that the situation was brought 
under control in just a few hours' time, 
would do very well to give that advice to 
hig Government. The Centre is doing 
everything possible to support the Barnala 
Government. I for one trust Mr. Barnala. I 
wish I could trust more of his party men, 
Sir. The real difficulty arises out of the 
fact that we are not taking a very balanced 
view of the whole situation. All of us are 
apt to be swayed by the situation. The 
events are such. I do not blame also the 
people, who feel very highly agitated. The 
situation is such. This sort of carnage 
taking place in Punjab is, as I said earlier, 
shocking human conscience; it raises 
tempers, it raises the passions of the 
people. But even in the midst of such 
perilous circumstances We need to show a 
modicum of restraint which, I am afraid, 
was not shown in thia House. 
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(Time bell rings). That is one thing. We 
should not say anything which will 
imperil the interests of the minorities, 
either in Punjab or in Delhi. 

Sir, one of the top-most Akali leaders 
had the audacity to make a Statement that 
it is Prime Minister Rajiv Gandhi who is 
responsible for the riots in Delhi. I have 
nothing to kay about the sheer absurdity 
and ridiculousness of the statement. But 
does he forget—I think, Sir, he would be 
one or his type would be one who would 
realise that when in 1984 Prime Minister 
Rajiv Gandhi's mother's dead body was 
lying , he was the one who wag patrolling 
the entire city to ensure that the riots 
come to an end.   (.Interruptions) 

 
SHRI N. K. P. SALVE; There are 

people who talk this sort of a thing that 
vengeance of Wood will be taken by 
blood. I was referring to a different point. 
A person who ig at the helm of affairs of 
the nation, who is so devoutly dedicated 
to en-pure that there is restoration of 
peace, that he has to protect the life and 
property of everyone irrespective of 
caste, creed, community or religion, and 
who risks his life to ensure that amity and 
peace are restored is being accused. It is 
most distressful and most atrocious that 
this sort of accusation should have been 
levelled  against him, 

I am happy, in a way, that there were 
no lapses. I have no comments one way 
or the other that the police people did not 
act in time. But I do not know certainly 
that the Government has   acted  very  
firmly    to 

put down the trouble which has 
arisen in West Delhi area and I do> 
congratulated them for bringing it 
under control. It has to be kept 
under vigilance. The mischievous 
forces are at work not only in Pun 
jab, but in other States also. I would 
like to know from the Home Minister 
ag to what steps are being taken to 
ensure that this sort of trouble docs 
not spread to other States. Thank 
you.  

MR. DEPUTY CHAIRMAN: Shri 
Buta Singh will reply now. 

SHRI SUSHILCHAND MOHUNTA 
(Haryana): Sir, my name is there. Some 
important questions have to be put. 

MR. DEPUTY CHAIRMAN; All the 
parties have taken the allotted time. All 
the leaders have been invited. Now there 
is no time. The Home Minister has to go 
to the Lok Sabha. 

SHRI SUSHIL CHAND MOHUNTA; 
In asking clarifications, there 3s no party  
consideration. 

MR. DEPUTY CHAIRMAN- Incasei 
there are any questions to be asked, let 
the Minister reply now. When he sits 
down, you can certainly ask questions.   I 
will allow you. 
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SHRI SATYA PRAKASH MALA-VIYA: 
You may refuse or reject the point of. order. 
Kindly listen to his point of order. 

SHRI SUSHIL CHAND MOHUN-TA; 
You may reject the point of order.     But  
kindly  listen  to   it. 

SHE! BUTA SINGH: Are you the 
Chairman? 

SHRI   SATYA   PRAKASH   MALA-
VIYA:  I   am  also  speaking    to    the 
Chairman. (Inter?'wptiO'>is). 

 

MR. DEPUTY CHAIRMAN: Your leader 
has been given time. Now, do you want to 
listen to the Minister's reply? 

 

MR. DEPUTY CHAIRMAN: Please sit 
down. Mr. Yadav did not make a point which 
is to be ruled here. That  is  what    I    said.    
Please    sit 
down.     (Interruptions). 

SHRI SATYA PRAKASH MALA-VIYA; 
He rose on a point of order. You will have to 
listen to it. 

MB. DEPUTY CHAIRMAN; If there is a 
point of order, I will certainly listen. What ig 
your point of order? 

 
 

SHRI StJSHIL CHAND MOHUN-: Sir. I 
want to say that it will be setting a very bad 
precedent. I have no objection if you so 
decide. But once a point of order has been 
raised you may kindly listen to it and 
determine whether it is valid or not. But you 
don't want to listen to the point of order. 

MR. DEPUTY CHAIRMAN: There was 
no point of order. 

SHRI SATYA PRAKASH MALA-VIYA; 
He rose on a point of order. That has to be 
heard. 

SHRI P. N. SUKUL (Uttar Pradesh): It is 
implied that it is rejected. 

SHRI SATYA PRAKASH MALA-VIYA: 
Without hearing it? Sir, I want to draw 
your attention to Rule 258. 

MR. DEPUTY CHAIRMAN; I und«_ stand 
the point. All the Members are interested in 
speaking on the subject in the House because it 
is a very important matter. I am aware of it, 
that is true. That is why we have given a» much 
time  as possible to almost all the leaders of the 
political parties and even to some others also 
who wanted to seek clarifications. But what I 
said was that let the     Minister    make a 
statement in reply to the points  already made. 
And if here is any point left out, certainly you 
can ask further. That is my point. Now, the   
Minister please. 

SHRI BUTA SINGH: Mr. Deputy 
Chairman, Sir, I would like to start from 
where the last hon. Member in this today's 
debate was seeking clarifications from the 
Government, viz-Shri N.K.P. Salve. Sir, I 
think, he spoke out the mind of the House 
when 
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[Shri Buta Singh] 

howsoever mighty the Home Minister or 
anybody may be, we cannot really 
manage this huge big country with great 
people. We have so many diversions, so 
many things which are not common. We 
have to seek their co-operation. I am sure 
the House will permit me in seeking this 
co-operation unhindered whether a 
particular Chief Ministers happens to 
represent this party or   that party. 

Now, coming to these two incidents, 
about Punjab, Delhi, as a matter of fact 
one is the beginning and the other is the 
manifestation. What has happened in 
Muktsar was so gruesome and dastardly, 
most unfortunate and it was my duty to go 
and see that situation. The hon. Member 
Salveji mentioned Jallianwala Bagh.     
Sir,    I    should    say    even 
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MR. DEPUTY CHAIRMAN: The* House 
stands adjourned and we will meet at 3.00 
p.m. 

The House then adjourned for lunch at 
five minutes past two of the clock. 

The House reassembled after lunch at two 
minutes past three of the clock. The Vice-
Chairman Dr. (Shrimati)] Sarojini Mahishi] 
in the Chair. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAL) FOR THE YEAjR 

1986-87  (JULY, 1986) 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHAN POOJARI): Madam, I beg to 
lay on the Table a statement (in English and 
Hindi)j showing the Supplementary Demands 
for Grants (General) for the year 1986-87 
(July, 1986.) [Placed in Libraty. See No.  LT--
2833A/86] 


